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IN THE central ADfnlN ISTRATIU E TRIBUNAL

PRINCIPAL BENCH

f  NEiti DELHI,

OA 53:^/96

New Delhi this the 1st day of August, 1997,

Hen ble Shri S»R, Adige, flernbar (a)

Hcn'biB Smt.Lakahmi Suaniinathan, Membar (3)

Shri V, b, Rartidaai,
C/o C.K,Aggarual, Advocate,
G-82, Ashok Wiharwl,
Delhi-110D52

(By Advocate Shri G,K,Aggarwal ) "*

Us.

1, Union of India through
Secretary, Plinistry of Urban Affairs and
fnployment, Nirnian Bhavan, New Delhi-ii

2. The Director General (Uorka) ,
C.P.W,D, Nirman Bhawan, New Dalhi-n

3# The Secretary,
Union Public Service Commission,
Sh^jehan Road, New Delhi»-iiooi1

(By Advocate Shri S,|vi,Arif ) "* Respondento

.0 R D E R (ORfli 1

(Hon'ble Shri S,R, AJige, Member (a)

Shri Aggarwal,learned counsel draws our !;r.
respondents order dated 30o7.97, copy of which is

In terms of the same, it is clear that the OA hac' d
infructuous,

2. Under the cireunstenc.., thi, M ie diemiterJ „ hhui-.-
beco^e ihfructuoue, „ith liberty to the applloant thot If a,j,
brievance still survlpe, out of the Older dated 30.7.S,. rt Bill t,
open to him to agitate the same through appropriato original
proceedings in accordance with law,

(Smt.Lakshmi Swaminathan) (s.R. Adigo/(
R. Adigo

Member (3) Member (a)
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